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AMRITHA LAW ASSOCIATES

Brinda A S

Dr. Sandeep K

Advocate & Legal Consultant
No.21, 7th ‘A’ Main Road,

34 Block, Thyagarajanagara,
Bangalore-560028

Email id:advocatebrinda@email.com
Mobile: 9886250158/ 9900327792

Date: 22.07.2022

BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) CHENNAI
Application No.77/ 2022

BETWEEN:
SRI. PARAMESH.V Applicant
AND
THE COMMISSIONER, BBMP,
AND OTHERS Respondents
PRIVATE NOTICE

To,

THE ASST. EXECUTIVE ENGINEER
Burhat Bengaluru Mahanagara Palike,
E/f H8odi Ward -54, Whitefield Main Road
DU_}. - & ITPL Main Road, Mahadevapura
u& ~ Bengaluru - 560048

E-Mail - aee.hoodysubdivision@email.com
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Please take notice that my client SRI. PARAMESH., V, aged about 38 years,
S/ 0. S/o. Sri. Late- Venkatesh residing at Near Om Shakthi Temple, Belthuru
Colony, Kadugodi Post, and Bengaluru - 560067 has filed a
application/ petition_before the Hon’ble National Green Tribunal, Southern
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Zone, at Chennai for cases violating the guidelines of Environmental Law, in
Original Application NO. 77/2022 the same has been numbered and the

above case is posted on 18.08.2022 for your appearance.

On that day you should appear (Hybrid mode) before the above court,

Chennai without fail, otherwise an ex-party order will be passed against

you. +
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BRUHATH BENGALURU MAHANAGARA PALIKE (7

BBMP/AEE/HSD/W .54/ 44 /2022-23 Asst. Executive Engineer,
Hoody Sub-Division
Hoody, Bangalore-560048. ‘
Dated :03.08.2022

Notice under section 313 of BBMP Act 2020

Subject - Regarding the production of building documents under the jurisdiction of
the Bruhath Bangalore Mahanagara Palike for verification.

Ref - Directions issued on dated: 19.09.2019 and dated: 25.11.2019, in WP no
41517/2019.

* ook ok

Regarding the above matter. you have constructed residential building in ward no. 54.The
approval sanction plan is not found in this office. Hence you are directed to produce Khata
certificate, Sanctioned plan, commencement certificate, occupancy certificate, and tax paid
receipt for verification

If any deficiencies are found after verification of the prescribed documents or on non-
submission of appropriate documents, the building at the above address will be treated as
"unauthorized. Further action will be taken against the said building as per BBMP Act 2020 and
Building, Bye-laws Rules 2003".

Sd/-
Assistant Executive Engineer
Hoody Sub division BBMP,
Bangalore -48
To
SV Elegant ,,.
National public school road - E £ G?¥
Opp to Jeevays Grandeurs Apartment SRU v
Kumbena Agrahara, Kadugodi
Kadugodi post. Bangalore.

Assistant Execuip e Endineer
Hoodi Sun-ivision
Bruhat Bangalore Mahanagara Palike
BANGALOEE - 560 048
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Date: 21/08/2022
To,
BBMP, Hoodi Division
Bangalore — 560048.
From:
M/s.Venkateshwara Builders
Sy No.2/1& 2/7, Kumbena agrahara
Belathur, Kadugodi
Bangalore — 560067.
SUB: Regarding Documents Submitted vide Notice No:41517/2019 Dated:03/08/2022
Sir/Madam,

With regards to the above subject we would request you to let us the status on the
submitted Documents vide Notice No:41517/2019 Dated:03/08/2022

We have already submitted the documents to the concern authority and have got the
acknowledgement duly signed by the authorised person, Sri.Jagadish (A C)

Kindly please accept this second letter with the photo copies of the documents required
Woﬁce Issued and let us know the status regarding the same.

» -
ndly do the Needful.

1) BBMP approved Licence copy
\“r;@;p) BBMP Sanction Plan
V) 7 x¥) Commencement Certificate
Al 4) Occupancy Certificate

5) Katha & Extract

6) Tax paid Receipt

O ').AQ #7) Acknowledgement received from BBMP Authority

TRUE COPY

Thanking You For VENKATESHWARA BUILDERS

Regards

Assistant Exectitive Engineer
lioodi Su-Division
Bruhat Bangalore Mahanagara Palike
BANGALORE - 560 048

Sy.No.2/1 & 2/7, Kumbena Agrahara, Belathur, Kadugodi, Bangalore-560067.
Mobile: +91 8088388855, +91 7026076665 Email:svelegantsales@gmail.com
www.svelegant.com
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Sri Praveen Kumar Vysyaraju & Others N
M/s Venkateshwara Builders (GPA Holder), Pt e L'
Rep by Sri Giri Babu G K TRUE Qu% ol
Sri Mithun Gowda K,
Survey No.2/1, 277,
Khatha No.439, 128,
Kumbena Agrahara Village,
Bidarahalli Hobli,
Bangalore.

I Beibart o § <tk

Assistant ExeciyfiveFngineer
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hamgara Palike
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BRUHAT BANGALORE MAHANAGARA PALIKE
MAHADEVAPURA ZONE
No.BBMP/ADTIP/M DP/O.C/LL.PIO8GS/2019-20 Assistani director ol fosn Plunmng
BruhatBanagloreMahanagaralalike
Mahadevapura Zone. Bangalore
Date:03.08.2021

OCCUPANCY CERTIFICATE

Sub: Issue of Occupancy Certificate for the Residential
Apartment Building at Sy No-2/1 & 2/7 Khatha No; . -
439, Bidarahalli Hoblie, Kumbena Agrahara Villag.RU E CO P¥
Ward No.54, Bangalore.

Ref:  .Application by Sri Praveen kumar Vysyaraju & Others

Ms Venkateshwara Builders (Repd by its Managing
Partners 1.Giribabu G K, 2.Mithun Gowda K)
Dated: 02.07.2021

: 3 . ~ Assistant Fxeopve ™
2 Approval of Joint Commissioner, Mahadevapura sont. mmadf Bub-Diviston
‘{-_1'\)\1 P A3V
K ! ey DAl B
BBMP Dated:07.07.2021 Brubat Tyngalore winhanagard !
Nl GANGALORE - 500 048

The Plan was sanctioned by this office vide Online L.P No.BBMP/Ad.com/MDP
/0868/2019-20 and Dated:11,02.2020 for construction of Residential Apartment Building at at
Sy No-2/1 & 2/7 Khatha Na: 439, Bidarahalli Hoblie, Kumbena Agrahara Village. Ward
No.54. Bangalore. Consisting of S+G+3 Floor.

The building was inspected for issue of Occupancy certificate. During the inspection. 1t is
observed that there is a deviation in construction with reference to the sanctioned plan. which 1s
within the permissible limits of regularization with a levy of Compounding fee. The compounding
fee for the deviated portion workg out to Rs.15.34.182.97/- (Rs.Fifteen Lakhs Thirty four Thousand
One Hundred Fighty Two and Ninty seven Paisa Only). The applicant has paid Rs.15.34.182/-
(Rs.Fificen Lakhs Thirty four Thousand One Hundred Eighty Two Only) in the form of D.D
No.745713. Dated: 02.08.2021. Bank of Maharashtra and taken to BBMP account vide recceipl
No. RE-IFMS 366-TP/000040. Dated: 03.08.2021. The deviations effected by the applicant are
regulanzed.

Permission is hereby granted to Occupy Residential Apartment Building at Sy No-2/1 &
2/7 Khatha No: 439. Bidarahalli Hoblie. Kumbena Agrahara Village. Ward No.34,
Bangalore. Consisting of §iG+3 Floor, with the follawing details.

i

Floors | BunltUp Area |

| No | o . ) Qe
N Deseriptions | (in Sqm) S e
! - | 2607.85 Reserved for Car Parking Purpose. 2 Staircase. 3 Lift. |
L | Sult ) RWH, STP and Transfermer. I
| L. 12 i jal Uni ilet. 2 Staircase. 3 Lifl d
" 2 | Ground floor 2818.74 i C’grlrlizil;'ienual Units, Toilet, 2 Staircase. > Lifl as
N, A — . o — R S ———
| S i 12 i i flet. 2 Staircase. 3 Lift wd
3 U Floor | 3045.28 I C’grlr{igilgemlal Units. Toilet Staircase [aft an
Il " -I =t _._._..I__.... i} ’) e ‘.-1 e e ‘“” L‘ : _”‘.‘] E - i l i
4 ¢ floor | 3045.28 . Elrigs(:fclwtlal Units. Toilet. 2 Staircase. 2 [t e
T PE———— =S . e T o VirT RS e . I -y |
A ' | 2 ssidential Units. ilet. 2 Suaircase. 3 Lif i
W foor ! 3045.28 7 Residential Units. Toilet Qraircase. 3 Lift ang .

I

| S Cormidor i
6 ' Terrace l"_'loo_r _'_ 62.41 it Machine room . Stair Case Head room. Selar

L o
FS neneer
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Subject to the following conditions:-

Lo The car parking at Stilt floor shall have adequate safety measures. It shall be dope
centirely at the risk and cost of owner and BBMP will not he responsible for anv kind of
damage. losses, risks. etc.. arising out of the same.
lacility for physicaily Handicapped persons prescribed in schedule 11 (Bye jaw-31) of
building bye-laws 2003 shal! be ensured.

3. The structural safety of building will be entirely at the risk and cos of
owner/Architect/structural Engincer and BBMP will not be responsible for the structural
safety.

4, The Owner/Applicant shall not add/alter materially. the Structure or a part of the

structure there off without specific permission of BBMP. In the Event of the Applicam

Violating. the BBMP has the right to demolish the deviated /altercdradded portion

without any prior notice.

Rain waier harvesting structure shall be maintained in good condition for storage of

water for non potable purpose or recharge of ground water at al] times as per building

bye-laws 2003 clause No.32 (B).

0. Since, Deviation has been done with respect to the sanctioned plan; while constructing
the building. hence the security deposit is here with forfeited.

7. The Applicant shall plant trees in the premises and maintain the same in good condition.

8. Owner shall make his own arrangements to dispose the debris/Garbage afier segregating
ILin to organic and in organic waste gencrated from the bui lding. Suitable arrangements
shall be made by the owner himself 1o transport and dump these segrepated wastes in
consultation with the BBMP Zonal health Ofticer.

9. In case of any false information, misrepresentation of facts, or pending court cases, the
occupanzy certificate shall be deemed to be cancelled.

10. Arrangements like fire extinguisher and facilities to be provided in the building and
maintained properly. For any untoward gncident in case of fire. BBMpP iS not responsibic
in any way and solely the owner will be held responsible for any loss of life or damage 10
public property.

1. Safety 10 electrical installations, transformer is the entire responsibly of the owner. A ny
tntoward incident that may cause out of electrical installations or transformer, the BBMP
shall not be responsible in any way. The electrical installation should not be altered as the
alleration/extra tapping of power may cause short circuit that may lead 10 hazard. |he
applicant/owner is solely responsible & BBMP is in no way responsible for this,

On default of the above conditions. the Occupancy Certificate issued will be withdrawn
without any prior notice.
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Assistant directot of town Planning
Bruhat Bangalore MahanagaraPalike
Mahadevapura Zone.

TRUE COPY

To,

Sri Praveen kumar Vysyaraju & Others

Ms Venkateshwara Builders (Repd by its Managing Partners
1.Giribabu G K, 2.Mithun Gowda K).at Sy No-2/1 & 2/7,
Khatha No: 439, Bidarahalli Hoblie,

Kumbena Agrahara Village, Ward No.54, Bangalore. Awail(l:(ti‘i‘:ﬁ Nivision

alinagara
Bruhat Bangalore Mahanagats

BANGALORE - 560 048
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| 0@ onwpth DHIRNC H03 - Somead awesd SAS Base Application No: | - 10000
BRUHAT BENGALURU MAHANAGARA PALIKE - REVENUE DEPARTMENT m——_— e
wol, dredo Seet dod),
o3F Joa) 6 3343 IV :
| it N 1500135262 Sdh|  54-Hoodi s AN HDFC
| pplication No : Ward No & Name ss-dedared ayment Location ; o
e 30 dded PROPERTY TAX RECEIPT (20.0.30. 310 dobah73 MLAR. 31A Rule 73)
maanm I R 373 Seab SRerdde Sd3abeasd Jood Shersdm
§ 212228414 . 09-09-2021 : iffcati Non Residential zone
Receipt No. o8 Date: Residential zone classification ¥ classification declared by tax
declared by tax payer
payer
drededd v
aid B3= Iverd : 2/1 F Zone, KUMBENA AGRAHARA, Old PID No /
; PRAVEEN KUMAR VAISYARAJU AND OTHERS e BIDARAHALLI HOBLIL, KADUGODI POST, Khatha / 2/1
{Owner's Property Address : BANGALORE - 560067, Survey No:
|Name :
_
ead 30
Mode of payment : o33 3 B&eT Vo,
Online / Cheque / DD / PO / Cash IWQEERS TS —W%Wﬂmi RullEavineg: Payment Transaction Number : e s
“ etails: ;
m 1 2 3 4 5 6 7 8 9 10 11 12
| ZBrizeaa = aTdemT BITRB e | Beomees
_ i 36n S0 3en sdate dod w8 e ==y suorid 361 :
- 2 o vty Bairedud = 3 O gV 301 3e3 3o ded |Seduemd dez
[Tax Paid Year Property Tax Cesses Total Tax R . Penalty Interest Net Tax to be Advance Tax Balance Tax Excess amount
A ebate Availed SWM Cess Paid Pai g
: aid to be adjusted
2021-2022 11761.63 3058.02 14819.65 0.00 0.00 166.72 0.00 14986.00 0.00 Komm.oo 0.00
Amount in Words :|Rupees Fourteen Thousand Nine Hundred And Eighty Six only 1\....n
Please Note . This payment is accepted subject to verification of accounts. If payment instrument is dishonored, then action as per Negotizkle _:mgom.a Act will be initiated.
Further this payment is accepted subject to verification of the property by the BBMP. If the above declaration made under SAS is found to _uwﬁ_mm action-gs per KMC Act will be
initiated. If the tax-reassessed is more than 5 % than the tax remitted under self-declaration, the evaded tax shall be payable together with a Pepally g less than twice the tax
payable along with interest for the difference amount payable calculated @ 24% p.a. e 2 3<
[HEEEN AR ENIIMMEEEN | rerms and conditions : This computation of property tax caping the increase to 20%-25% is subject to verficafi nof property and verificatianof Brevjeus,property tax returns
| filed.The tax payer is liable to pay the balance property tax as per rules in all cases of discrepancies. ‘W /.C Z =
ol i
This is a computer generated receipt and does not require a seal and signature. OM\H“ S .5
i) et
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BURHAT BANGALORE MAHANAGARA PALIKE

BBMP/AEE/HSD/PO/PR/56/2022-23 4 Asst. Executive Engineer,
Hoody Sub-Division
Bangalore-560048.
Dated : 22.08.2022.

Provisional Order

It is to intimate you that, the plan for the construction of Residential use buiding had
been approved/sanctioned by BBMP Authorities vide LP No_ 0868/2019-20 dated: 03.08.2021 in
favour of Sri Giribabu and Mithungowda (M/s Venkateshwara Builders) (S V Elegant)
in respect of the property bearing Sy. No 2/1,2/7,Khatha No.439, Kumbena Agrahara, Hoodi
ward no 54 of Mahadevpura Zone of BBMP Bangalore. You have obtained Occupancy Certificate
from BBMP on 03.08.2021 Subsequently, you have done construction violating the sanctioned
plan

The Building Constructed in the property bearing Sy. No 2/1,2/7,Khatha No0.439,
Kumbena Agrahara, Hoodi ward no 54 is found to be in violation of the sanctioned plans and
this is against the provisions of BBMP Act-2020 and the Building Bye-laws. The Violation were
established during the site inspection conducted by Assistant Engineer on 28.08.2022 in the
presence of your representative. You all have constructed Swimming pool and bath room on the
eastern side of your site earmarked as buffer zone of storm water drain The Deviations Details
observed as below

SI.No | Details  of | As per | As per As | Deviation with | Percentage | Remarks
deviated Sanctioned Built reference to | of
| construction | plan Building | sanctioned plan | Deviation N
1 2 3 | 4 | 5 6 7

11 Swimming _
PoO| 18.30x11.10 m = 203.13 sgm Total = 223.63 Sqm

| Bathrooms 2.05x10.00 = 20.50 Sgm

From the above it is observed that the owner responsible is constructed the building in
violation of sanctioned plan. Since, the Building violates the provisions of BBMP Act-2020 and
the Bye-laws; following provisional order is passed;
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Provisional Order

I the under signed, being the delegated authority after considering the above facts T am.-.
of the view that the constructed building in the Sy. No 2/1,2/7,Khatha No0.439, Kumbena
Agrahara, Hoodi ward no 54 violates the sanctioned plan.

Hence it is here by ordered that the deviations listed in the above table shall be
removed/ dismantled forthwith, which are violations of the BBMP Act-2020 and the Building
BYE-laws and They shall be removed to make the building to comply the BBMP Act-2020 &
Building Bye-laws.

Acting Under sec -284 (1) (iii) I direst that further construction of the Building if any shall be
stopped immediately till this order is obeyed.

Given this 22.8.2022

Sd/- Sd/-
Assistant Engineer Assistant Executive Engineer
Ward No -54 Hoody Sub division
BBMP, Bangalore BBMP, Bangalore

and Delegated Authority

To

Sri Giribabu and Mithungowda \f
(M/s Venkateshwara Builders) (S V Elegant) " ﬂ‘?
Sy. No 2/1,2/7 ,Khatha No.439, UE; o~
Kumbena Agrahara, "(?t

Hoodi ward no 54 , Bangalore

1
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BRUHATH BENGALURU MAHANAGARA PALIKE

BBMP/AEE/HSD/SD/PR/57/2022-23 Asst. Executive Engineer,
Hoody Sub-Division
Bangalore-560048.
Dated : 22.08.2022,

“Show cause Notice”
(Issued u/s 248/(2) of BBMP Act-2020)

Under section 248(1) and (2) of BBMP Act-2020, you are here by called upon to show
cause within 15 days as to why you should not demolish that part of building which is in violation
of the sanctioned plan and building bye-laws and that further construction of the building if any
should not be stopped forth with.

In the case of failure of compliance of the provisional order within 15 days or failure to
submit the satisfactorily, please take notice that provisional order will be confirmed and an order
of confirmation will be passed under 248 (3) of BBMP Act 2020.

It is also informed to you that action will be initiated under section 356 R/W 353 of BBMP
Act 2020, and other appropriate provisions of law, in executing the confirmation order issued u/s
248(3) of BBMP Act 2020 and you are liable and responsible for the payment of expenditures in
causing to implement the above order. The expenditures will be collected from you.

Sd/-
Assistant Executive Engineer
Bruhat Bengaluru Mahanagara Palike
Hoody Sub-division
To,

Sri Giribabu and Mithungowda
(M/s Venkateshwara Builders) (S V Elegant)
Sy. No 2/1,2/7 ,Khatha No.439,
Kumbena Agrahara,
Hoodi ward no 54 , Bangalore

TRUE COPY

Assistant EXedidise Fngineer
Hoodi 5aY-iivision
Bruhat Bangalore Mahanagara Palike
BANGALORE - 560 048



Venkateshwara Builders

To, 23.08.2022

1) Executive Engineer (EE)
Hoodi Sub-Division.
BBMP , Bengaluru -560048

2) Assistant Executive Engineer (AEE)
Hoodi Sub-Division.
BBMP , Bengaluru - 560048

Respected sir/s,

Sub: Reply to your provisional order dated 22.08.2022 issued under Section
* 248 (1) of BBMP Act 2020.

With reference to aforesaid subject of provisional order dated 22.08.2022
issued to us on 22.08.2022, we wish to bring to your kind notice that we have
constructed the multi storey residential apartment on the land bearing
Sy.No.2/1 and 2/7, Khatha No0.439 of Kumbena Agrahara Village under name
ﬂ(grus'-s‘* and style S.V.Elegant after securing the plan vide LP

I/“’?‘:b No.BBMP/Ad.com/MDP/0868/2019-20 and completed the same without any

‘ﬁ"n' eviations.  After the comptetion, the Joint Director, Town Planning*

*F:f_m \P(Mahadevapura Zone), BBMP has also issued occupancy certificate Vide
-No.BBMP/ADTP/MDP/0.C/L.P/0868/2019-20 dated 03.08.2021 and the
construction is completed in all aspects.

9?\ hen such being the state of affairs, we have for the first time beenr served
with the aforesaid provisional order on 22.08.2022 directing us to remove the
swimming pool and demolish two bathrooms built on the reserved buffer
area/zone located on the eastern side of the S.V.Elegant project by stating that

same is built in violation of Plan sanctioned by the concerned authorities ang
Bye laws of BBM E‘?ct 2020.

) RU [' C _ For VENKATESHWARA BUILDERS

W Wk

naging Partners

Assistant Execylive Enginee?’
Hoodi Srh-Bivision
ruhat Bangalors Mahanaga
3Y. Ne. Q)‘i &%WFKU%‘%Q“H Agrahara, Belathur, Kadugodi, Bangalore-560067.
Mobile: +91 8088388853, +91 7026076665 Email: svelegantsales@gmail.com | www.svelegy t.com

M



We wish to inform you that we have completed the project as per the plan
sanctioned by authority without any deviations in the building and thus
secured the occupancy certificate as stated above. We came to know about
the deviations with regard to construction of swimming pool and bathrooms
for the first time only through this provisional order dated 22.08.2022 issued
to us on the same day. We humbly submit that said deviation if any is not
intentional one and same was an inadvertent mistake. Though said
construction of swimming pool and bathroom was part of the our project ,
same was not objected at any point of time and we have not received any
notice/s from any concerned authorities in this regard earlier and hence have
been under the bonafide impression that said construction is in accordance
with rules and regulations. We are always ready and willing to rectify the same
as it is being brought to our notice now through this provisional order

In view of above, we would like to bring to your kind notice that we being law
abiding builders hereby agree and accept to comply with the aforesaid
provisional order dated 22.08.2022 and further undertake to remove the said
swimming pool and two bathrooms which are stated to be unauthorised
structures built inadvetentanly in buffer zone/ area on the eastern side of the
said project and the restore the said area to its original position within four
weeks from the date of this reply. Hence we request your good self to consider
our reply and grant time as requested by us to comply with the said provisional
order and oblige. -

Thanking you

Your's faithfully

i "or VENKATESHWARA BUILDERS
= V ERS
d R hett

Managing Partners

Assistant EaT
Hoodt Su

Bruhat Bangatora Vi
‘x_‘:‘;,"’\ tl\l (-; 9‘::.’ L-.{,“f Ii"a = "

TR I
tuhanagara Palike
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BRUHATH BENGALUR

o

Asst. Executive Engineer,
Hoody Sub-Division
Hoody. Bangalore-560048.

Dated: R | 4 | toan_

Qc.,\‘% “Confirmation Order”
NF gt (Issued u/s 248/(3) of BBMP Act-2020)

It is to inform that provisional order BBMP/AEE/HSD/PO/PR/56/2022-23
dated:22.08.2022 and show cause notice had been served on Sri Giribabu and Mithungowda (M/s
Venkateshwara Builders) (S V Elegant) for having constructed Unauthorised Swimming pool and
bath rooms in Kumbena Agrahara village Sy. No 2/1,2/7,Khatha No.439, Kumbena Agrahara,
Hoodi ward no 54 of Mahadevapura zone of BBMP bengaluru, in violation of the sanctioned plan
. You have obtained Occupancy Certificate from BBMP on 03.08.2021 Subsequently, you have
done construction violating the sanctioned plan

you have not complied the provisional order/Justification given by you is not satisfactory.
Therefore it is again fully confirmed that the building construction is done in violation of BBMP
Act-2020 and the building bye laws. Therefore there is no ground to drop the provisional order
and hence I the under signed passes the order as below.

*“Order of confirmation”

Considering the above facts, 1 the undersigned being the delegated authority under the
BBMP Act 2020. do here by confirm the provisional order under section 248(3) of BBMP Act and
direct to demolish forthwith the portion of building which is in violation of plan sanctioned and is
in violation of bye-laws, at property bearing Sy. No 2/1,2/7 Khatha No.439, Kumbena Agrahara,
Hoodi ward no 54 of Mahadevapura zone of BBMP "

®  you are here by directed to remove the violation done which is against the sanctioned plan
and building bye-laws and to stop the construction of building till the violations are removed and
compliance report is to be submitted to this office.

Given this . o4 \2a \202.
s
Wih glq) 20-
Assistant Engineer Assistant Exec tivé Engineer
Ward No -54 Hoody Sul division
BBMP, Bangalore BBMP, Bangalore
nd Delegated Authority
To,
Sri Giribabu and Mithungowda QCC’U\/M!_

(M/s Venkateshwara Builders) (S V Elegant)

LYY
Sy. No 2/1,2/7 ,Khatha No.439, \f Q"“ﬁ?ﬂgﬂ ML
Kumbena Agrahara, ‘E'RU E (:O P\{ 5&@/@”

Hoodi ward no 54 , Bangalore

Assistant i-‘.r«%&. -x-'a"‘ﬁgs,irzt'cr

Hoodi i Division .
Bruhat Bangatore fehavagara Palike

BANGALDRE - 560 (48
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From, 12.09.2022

Sri.Giribabu and Sri.Mithun Gowda
Managing Partners

M/s Venkateshwara Builders

Sy. No.2/1 & 2/7, Katha No.439,
KUmbena Agrahara, Hoodi Ward-54
Bengaluru

To, >

1. Assistant Engineer "('RUE COEP‘{
Ward NO.54, .
BBMP, Bangalore

2. Assistant Executive Engineer (AEE)
el v
BBMP, Bengaluru Hoodi Ssbp V% palike
Bruhat Bangalore Mahanagard 2dis

>
. m—— A J
B8P, Bongalors Assistant Execipine Faginc
BANGALORE - 560 048

Respected sir,

Sub: Reply to your Confirmation order dated 08.09.2022 issued under Section
248 (3) of BBMP Act 2020

With reference to above, we wish to bring to your kind notice that we being
the managing partners of M/s Venkateshwara Builders have constructed the
multi storey residential apartment on the land bearing Sy.No.2/1 and 2/7,
Khatha No.439 of Kumbena Agrahara Village under name and style S.V.Elegant
after securing the plan vide LP No.BBMP/Ad.com/MDP/0868/2019-20 and
completed the same without any deviations. After the completion, the Joint
Director, Town Planning (Mahadevapura Zone), BBMP has also issued
occupancy certificate Vide No.BBMP/ADTP/MDP/0.C/L.P/0868/2019-20 dated
03.08.2021 and the construction is completed in all aspects.

For YENKATESHWARA BUILDERS

Mafiding Partners

Sy.No.2/1 & 2/7, Kumbena Agrahara, Belathur, Kadugodi, Bangalore-560067.
Mobile: +91 8088388855, +91 7026076665 Email:5velegantsales@gmail.com
www.svelegant.com



!

;, When such being the state of affairs, for the first time we have been slapped

with the provisional order dated 22.08.2022 vide No.BBMP/AEE/HSD/PO

/PR/56 /2022-23 from your reputed office directing us to remove the
swimming pool and demolish two bathrooms built on the reserved buffer
area/zone located on the eastern side of the S.V.Elegant project by stating that
same is being built in violation of Plan sanctioned by the concerned authorities
and Bye laws of BBMP Act 2020.

Immediately we issued a reply dated 23.08.2022 to your provisional order and
undertook to remove the said swimming pool and two bathrooms which are
stated to be unauthorised structures built on the buffer zone/ area on the
eastern side of the said project and the restore the said area to its original
position within four weeks from the date of the reply. We specifically stated in
our reply that the said deviation was not at all intentional one and same was 3
bonafide mistake as the said structure was not objected at any point of time
and no notice was issued from any concerned authorities in that regard earlier.
Thus, we were under the bonafide impression that said construction was in
accordance with rules and regulations until receipt of your provisional order
and the said reply was duly served to your office on 23.08.2022.

As per our undertaking, we already removed the said unauthorised structures
built earlier with a bonafide mistake. However, inspite of our undertaking and
compliance, now this confirmatory order is being issued to us without any
verification and inspection in this regard.
£

We now would like to bring to your kind notice that we being law abiding
builders have already removed said unauthorised structures and complied the
provisional order as per our undertaking. The photographs showing the area of
removed structures are enclosed herewith for your kind perusal.

Hence, in view of the above, we humbly request your good self to drop the
further proceedings in this matter by considering the compliance.

Thanking you " 0?‘*{3
<o\t ¥
(R Your’s faithfully

For VENKATESHWARA BUILDERS

Mana#firig Partners
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Submitted:

Sub:-Application filed Before the National Green tribunal
(SZ) chennai in Application No. 77 /2022

This office has received a private notice from Amritha Law
Associates dated 22.07.2022 (Received in this office on 30.07.2022). In
the said notice, it is menti(;ned that their client Sri Paramesh.V S/o Late
Venkatesh has filed Application before the hon’ble National Green
Tribunal (SZ), Chennai against the Commissioner, bbmp and others. The
Application filed before the NGT with Annexure were found enclosed.

Since the Applicant has filed application before the NGT, the note
sheet is drafted in English language so as to avoid translation of note
sheets from kannada to english since the NGT considers application and
trial only in English language. The Application alleges violation of NGT
rules by builder in the name and style of M/s. SLV Elegant by
constructing swimming pool and other amenities in the area earmarked
as buffer zone of Storm water drain (SWD).

Notice u/s 313 of BBMP act 2020 is prepared and submitted for
v

Ward no. 54
AEE (}4{)
-
P’} 23
Assistant Fareiifivg

TRUE COPY
d Hoodi Sib-1xivision

signature so as to obtain land and plan sanction records from measures
. ':/
Bruhat Bangalore Mahanugara P
L AMGALORE - 560 048

ilike

M/s. SLV Elegant.
AssiMmeer
o Tnoineel
BRI F).8.30¢
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Irresponse to the notice given issued by this office, Venkateshwara
Builders (SLV Elegant) has submitted the following documents.

BBMP approved license copy
BBMP sanction copy
Commencement certificate
Occupancy certificate

Kath and Extract

Tax paid receipt
Acknowledgement received from BBMP authority

N UVTE W e

The site owner has obtained Occupancy Certificate vide no.
BBMP/ADTP/MD/OC/LP/0868/2019-20 dated 03-08-2021. Upon
perusal of the sanctioned plan copy with constructed building in Sy no
2/1 and 2/7 of kumbena Agrahara village, katha no 439, it is found that
Builders have constructed swimming pool of sizes 18.3x11.1 mtr and
bathroom size 2.5x10 mtr area violating the sanction plan. The
construction of swimming pool is found have taken place after obtaining
Occupancy Certificate. The swimming pool and constructed amenities are
located on the eastern side of the site, on the Space earmarked as buffer
zone (SWD). Hence Provisional orddr (PO) u/s 248(1) and 248(2) is
prepared and put up for kind Signaturé

Ass Engineer

AEE[}&{)) ‘ AA‘:_cJJ_be'A‘ j ard no. 54 X
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The signed PO and Notice has been issued to the builders. In
response to it, the Managing Partners of Venkateshwara Builders have
submitted a letter dated 23.08.2022 stating that the said deviation is not
intentional one and the same was an inadvertent mistake and have
sought four weeks time to restore the said area (Buffer zone) to its

original position from the date of their reply. For kind information.

osP

S nale OO pogistait fngineer
i) budden § hua

dauyo
5 Ward no. 54
AEE (HSH) VLT

9 TEER.

»d - um’u)
As directed in para (10), Confirmatory orders in English language is
prepared and submitted for kind signature.

&

&

Assis ngineer
Ward no. 54

AEE (H4D)

/

, TRUE COPY

Assistant DxfrdcTocineer
Hoodi Sub-Division
Bruhat Bangaiors Malansgara Posko
BAMGALORE - 560 049
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Para wise reply to Application No. 77/2022 filed by Sri Paramesh. V. (Applicant)
against The Commissioner, BBMP (1*' Respondent) and Others filed before the
National Green Tribunal (SZ), Chennai

Para | It is submitted that M/s. Venkateshwara Builders represented by its

‘ partners Sri Giri babu.GG.K and Sri Mithun Gowda.K had obtained
approval for Modified plan for construction of residential apartment
building in Survey No. 2/l and 2/7. Khata No. 439. Kumbena
‘ Agrahara village. Bidarahalli hobli. Bangalore Fast Taluk vide
Sanction No. BBMP/Ad.Com/MDP/0868/19-20 dated 11.02.2020
| valid for two years from 11.02.2020 to 10.02.2022 from the Assistant

Director of Town Planning. Mahadevapura Zone, Bruhat Bengaluru

Mahanagara Palike (in short BBMP). The approval consisted of stilt

' floor. ground floor. first floor. second floor. third floor and terrace

|l]oor, On the eastern side ol this property. storm water drain is |
|
existing. The sanctioned plan has earmarked 15 meter buffer line!

. . . |
| from the edge of the property on the eastern side.

| Upon construction of the said apartment building in the said survey |
{I numbers. the BBMP issued Occupancy Certificate vide No.
BBMP/ADTP/MDP/OC/LP/0868/2019-20 dated 03.08.2021.

f

! | The builders subsequently have constructed Swimming Pool along

: with toilets bath rooms on the portion ot the property earmarked as '

! Bulfer zone in the sanctioned plan. The said illegal construction has ,
not come to the notice of the respondent 1 (o 3. i

| = = {
| Para 2 | No comments. '

| Para 3 J The matter recited in para 3 is not within the knowledge of the 1™, 2™

Land 3" respondents.
!

| Para 4 | The matter recited in para 3 is not within the knO\_Nl_edge of the 1V, 2"

and 3" respondents.

TRUE COPY

Assistant Exeriliive Fngincer
Hoodi 8Tb{ivision
Bruhat Bap galore Mahanagara Palike
BANGALDRE - 540 n4Q
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'Parzf;j

Para 6a

Para 6b

&)

The respgnde_ntTo.} issued notice under section 313 of the BBMP
Act 2020 calling for records pertaining the site and building on it
vide letter No. BBMP/HSD/AE/54/44/2022-23 dated 03.08.2022.
The letter was received by the representative of the builder on
05.08.2022. The builder submitted the approved sanction plan vide

his letter dated 21.08.2022 rececived on 22.08.2022. The builder

La ek ‘l > ]
g 22 .

enclosed a copy of the Occupancy Certificate given by met?
The 3" respondent inspected the building along with the submitted
sanctioned copy and found that the builder has violated the
sanctioned plan by constructing swimming pool toilets and bath
rooms on the eastern side of his property within the area earmarked
as Bufter zone of storm water drain. The swimming pool and bath
rooms are found to be fully constructed. No ongoing construction is

found in the buffer zone.

The 3" respondent in tune with section 248(1) of BBMP Act 2020
issued Provisional order highlighting the illegal construction done by
the builders vide BBMP/Sakaha/Hu.Upa.Vi/PR/57/2022-23 dated
22.08.2022. The 3™ respondent  further issued Provisional notice
calling for the builder to remove the illegal construction as mandated
in  section 248(2) of BBMP Act 2020 vide order
I| BBMP/Sakaha/Hu.Upa.Vi/PR/57/2022-23 dated 22.08.2022. The

' said  provisional order and notice has been delivered (o the |
representative of the builder and acknowledgement obtained.
The 1. 2" and 3" respondents will ensure that illegal construction is

removed from the buffer zone and is free from encroachments.

~nd

rrespondent has acted in
|
accordance with the BBMP act 2020. Further action as per act will be
initiated.

Upon receipt of the Private notice from the counsel of the applicant. |

dated 22.01.2022 the 3" respondent on behalf of the 1™ and 2”"!
TRUE COPY

Assistant Fyeg

rtive Engineer
Hoodi Sub- Hivision
Bruhat Bangalore Mahanapara Palike
BAMNGALGRE - 560 048



respondent has acted in accordance with the BBMP act 2020. Further

action as per act will be initiated.

No comments.

Para 7

(0%
S\t L ngineer
Ward §o. 54

Hoodi Sub-Division

“ngineer

Assistant [
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